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08,09,2003
Hon, Maj Gen K K Srivastava, AM

Hon, Mr, A K Bhatnagar, J%

5ri Kishan Lal learned counsel for the applicant
and Sri R K Tiwari, lesr nad counsel for the respondents

8y this DA, Piled-under Sectian 19 of the A.T. Act,_.if
1985, the applicant has preyed for diraction to the 3 B
respondents for payment of compensation as per provision
of section 4 (b) of Workmen Compensation Act, 1923,

This Court hgs no pouwer to decide the cases regarding
Workmen Cempenasation. Therefaire, this 0A is mot mailRals,
nable before this Tribunal. '

s
'.-_:' l:. -

The DA is dismissed aa'nut maintainahle,. Hnuowar,','
liberty is given to the gpplicant to appraach aspropriate
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forum, No costs.
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